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SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, since the last
five days, | have not been able to speak even on one problem.
...{Interruptions)...
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The House then adjourned for lunch at fifty-nine minutes past twelve
of the clock.

The House re-assembled after lunch at two of the clock, THE
DEPUTY CHAIRMAN in the Chair.

GOVERNMENT EILLS
The Representation of the People (Amendment) Bill, 2006
MR. DEPUTY CHAIRMAN: Bill for introduction.

THE MINISTER OF LAW AND JUSTICE (SHRI HANSRAJ
BHARDWAJ): Sir, | beg to move for leave to introduce a Bill further to
amend the Representation of the People Act, 1950.

The question was put and the motion was adopted.
SHRI HANSRAJ BHARDWAJ: Sir, | introduce the Bill.

* Not recorded.
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MR. DEPUTY CHAIRMAN: That issue is over. ...(Interruptions)...
Now discussion on the statement made by the Prime Minister. Shrimati
Sushma Swaraj. ...(Interruptions)...

SHRI V. NARAYANASAMY (Pondicherry): The matter is very urgent.
...{Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please sit down.
...(Interruptions)... it is a convention that whatever we raise in the Zero
Hour after 12 o'clock with the permission of the Chair, it is up to 1 o'clock.
After that, we take up new business, either Legislative or Listed Business.
It is a convention. ...(Interruptions)... Please respect the convention. If
you have to raise any issue, please make the request to the Chairman.
Please cooperate in carrying on the Listed Business. ...(Inferruptions)...
You are from the ruling side. You are from the Treasury Bench. Once the
Home Minister replied to the issue, that issue is over. You have no right
to raise it again. ...(/nterruptions)... | am making it very clear. The Home
Minister has already replied to it. ...(Interruptions)...
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SHRI V. NARAYANASAMY: One minute, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Under what rule you are raising it?
...(Interruptions)... You have not given the notice. The hon. Member who
had given the notice has been allowed to put his views before the House
and, fo that, the Home Minister has given the reply. Now, there is no
notice for the Chair to take the cognisance of whatever you want to raise.
Piease give the notice. Then it will be taken up. :
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...(sgaumi)... Mr. Narayanasamy, | again want to remind you,
...(Interruptions)... Please respect the Chair. ...(Interruptions)... You must
respect the Chair. ... (Interruptions)... Piease sit down. ... (Interruptions)...
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SHRI V. NARAYANASAMY: It should be referred to the Ethics
Committee. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your demand to refer the matter to the
Ethics Committee can be taken up by the Chairman. ...(Interruptions)...
You give a notice. . .(Interruptions)... You give a notice. ...(Interruptions)...

SHRI V. NARAYANASAMY: Okay, Sir. A

DISCUSSION ON STATEMENT BY PRIME MINISTER—
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